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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI
IN
ORIGINAL APPLICATION NO. 100 of 2021

Petitioner: Suo Moto
Versus

Respondent(s): The Chief Secretary to Govt. of
TamilNadu& Others

AFFIDAVIT FILED BY THE SECOND RESPONDENT IN THE ABOVE CASE

I, Sajeesh Joy, S/o V. A. Joy, aged 48 years residing at Ernakulam,, now
working as Environmental Engineer, Kerala State Pollution Control Board,

Legal Cell, Ernakulam, do hereby solemnly affirm and state as follows:

1. I am the Environmental Engineer, Kerala State Pollution Control Board
(hereinafter referred to as Board), and duly authorized to represent the
2nd respondent in the above case. | am aware of the facts affirmed by
me in this report. | am swearing this report based on the best of my
knowledge, information and belief and the facts revealed from the

records.

2. The above OA 100/2021 is a Suo Motu proceedings initiated by the
Hon’ble NGT on the news item published in The Hindu Newspaper,
Chennai Edition dt. The Hon’ble NGT vide order dated 24-12-2021 in
OA 100/2021 directed to consider developing the possibility of a
continuous online monitoring system to monitor the total input of raw

materials procured, produced, how it is being used and disposed. As per

GANDHI NAGAR, KOCHI-682020
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the directions, a GPS based online tracking system is being developed by
the Board. The Kerala PCB has identified agency for developing GPS
based online vehicle tracking mechanism following the tender procedure.
Responsive web application for Pollution Control Board and waste
generators, Android app for drivers, generators and receptors are
included in the Online Vehicle Tracking Portal. The development of
online vehicle tracking portal, consisting of Web portal, mobile
applications for transporter and for enforcement was completed. Security
audit has been successfully completed. Completion certificate of security
audit is submitted herewith. Further action is being taken by the Board to
upload the online vehicle tracking portal in the server of State Data
Centre at the earliest.

3. Matter is informed to Central Pollution Control Board on 23.10.2024. A

copy of which is submitted and produced herewith as Annexure R2-(a).

All the facts stated above are true to the best of my knowledge, information

and belief.

Dated this the 24th day of October 2024 o

REGIONAL OFFICE
GANDHI NAGAR, KOCHI-682020

ENVIRONMENTAL ENGINEER
LEGAL CELL, ERNAKULAM
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Dated this the 24th Day Of October 2024

Rema Smrithi, Advocate
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— KERALA STATE POLLUTION CONTROL BOARD
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‘?E?;ﬂ’ Pattom P.O., Thiruvananthapuram — 695 004 ‘t\\d/ Lifestyle for
algo afl.e., @UMMalo - 695 004 Environment
PCB/HO/EE3/0A 100/2021(SZ) Date: 23/10/2024
From
The Member Secretary
To
The Member Secretary

Central Pollution Control Board
PariveshBhavan, East Arjun Nagar,
New Delhi-110032

Sub: Allegation in Illegal Transport of Waste to Tamilnadu- 0.A.No.100/2021-
submisson of status on Online Vehicle Tracking Portal- reg.
Ref: 1.This letter of even no. dated nil sent on 20-09-2024
2. e-mail dated 23.10.2024 from CPCB, Regional Directorate , bengaluru

Sir,
Kind attention is solicited to the subject matter. The CPCB, Regional Directorate,

Bengalure vide reference 2 sought following information in order to file report before

Hon’ble NGT in connection with OA 100/2021 (SZ).

Point Nol : The development of online vehicle tracking portal, consisting of Web portal,
mobile applications for transporter and for enforcement was completed. Security
audit has been successfully completed. Completion certificate of security audit is
submitted herewith. Further action will be taken by the Board to upload the online

vehicle tracking portal in the server of State Data Centre at the earliest.

Point No. 3: 1) As per judgment dated 29-7-2021 of Hon’ble NGT in OA 100/2021, Kerala
Government issued guidelines for registering vehicles transporting waste vide
GO(Rt) No. 1673/2021/LSGD dated 6-9-2021.
As per GO (Rt) No. 2485/2021/LSGD dated 6-12-2021, State level committee
and District level Committees were constituted for monitoring and
implementation of aforesaid guidelines.
State Level Committee
. Additional Chief Secretary, LSGD- Chairman

. Executive Director, Suchitwa Mission — Convenor

8 Director General of Police/ Representative

. Taxes Commissioner/Representative

. Transport Commissioner/Representative (Motor Vehicles Department)




. Director (Urban), LSGD

. Member Secretary, Kerala State Pollution Control Board s

. Director (Rural), LSGD )
. Managing Director, Clean Kerala Company

. Representative of Haritha Keralam Mission

District Level Committee

. District Collector — Chairman

. District Co-ordinator Suchitwa Mission-Convener

. Regional Joint Director (Urban)

. Deputy Director of Panchayats

.- Superintendents of Police / Representative

. Joint Commissioner of Tax/Representative

e Deputy Transport Commissioner/Representative (Motor Vehicles
Department)

. Representative from District Pollution Control Board

. Representative from Haritha Kerala Mission

. Representative from Clean Kerala Company

. Representative from Police Department

. Representative from Motor Vehicle Department

Action is being monitored in District Level Monitoring Committee.

2) GPS installed vehicles are being deployed by Clean Kerala Company for the

transportation of non-recyclable waste to Cement Plants.

3) The checking of vehicles at the interstate borders is being done by the DTO/ RTO,
Police and Forest Departments. GPS based online tracking system has been

developed by the Board for strengthening enforcement activities.

4) The instructions have been given vide letter dated 28.10.2023 to the Department
of Police, Motor Vehicle, Excise Commissionerate an GST epartments for taking
vigil monitoring of vehicles in the check post of the borders adjoining Tamil Nadu

and Karnataka. Matter was also reminded to Police Department on 25.01.2024.

5) Tamil Nadu police has filed an FIR based on an incident at Erode on 13.12.2023.

The Board has filed a complaint before SHO, Feroq based on the FIR.

6) The State Police Chief vide letter No. D2-101797/2024/PHQ dated 18.09.2024
informed that following directions have been issued to the District Police Chiefs

by IGP NZ to prevent illegal activities like dumping waste in the border areas etc. i+




a. To conduct effective patrolling at all the border areas to prevent illegal
activities.

b. Vehicle checking at the border check posts to check the movement of
suspicious elements.

c. Local informants are also set up at the locality to give timely
information about the suspicious movements.

d. Night officers and supervising officers are also instructed to patrol the
border areas to prevent illegal activities.

e. Directions were also given to monitor the cameras installed in the
border areas to monitor the suspicious movements.

f. Instructions have been given to the Police
officers to co-ordinate with the Panchayat, Municipal authorities to
monitor the same and to initiate action against the culprits.

A copy of the above said letter No. D2-101797/2024/PHQ dated 18.09.2024 is
attached as annexure .

Matter is informed for kind necessary action.
Yours faithfully,

St 21

MEMBER SECRETARY

Copy to:
The Regional Director, CPCB, Bangalore
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Limitations on Disclosure and Use of this Document

This report was prepared by Tuxcentrix Consultancy Pvt Ltd [a CERT-In Empanelled organization]
for the exclusive benefit of Kerala State Pollution Control Board and is proprietary information.
Unauthorized use or reproduction of this document is prohibited. The Non-Disclosure Agreement
(NDA) in effect between Tuxcentrix Consultancy Pvt Ltd and Kerala State Pollution Control Board
governs the disclosure of this report to all other parties, including product vendors or suppliers.
This report contains information about potential vulnerabilities of the Kerala State Pollution
Control Board (PCB) Web Application and methods for exploiting them. Tuxcentrix recommends
that special precautions be taken to protect the confidentiality of both this document and the
information contained herein.

By providing this report to Kerala State Pollution Control Board , Tuxcentrix does not constitute
any form of representation, warranty, or guarantee that the systems are 100% secure from every
form of attack. While Tuxcentrix’s methodology includes both automated and manual testing to
identify and attempt exploitation of the most common security issues, testing was limited to an

agreed upon time frame.

Confidential Page 2 of 13
Version: 1.0
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EXECUTIVE SUMMARY

Kerala State Pollution Control Board engaged Tuxcentrix Team to perform a penetration testing of
the Kerala State Pollution Control Board (PCB) Web Application. The primary goal of this web
application penetration testing project was to identify any potential areas of concern associated
with the application in its current state and determine the extent to which the system may be
breached by an attacker possessing a particular skill and motivation. The assessment was
performed in accordance with the “best-in-class” practices as defined by Open Web Application

Security Project (OWASP) and SANS Institute.

APPROACH

e Perform broad assessment to identify potential areas of exposure and services that may act
as entry points.

e Perform Manual and Automated Testing by Several Tools.

e Identify and validate application which may create impact and leads to vulnerability.

¢ Rank vulnerabilities based on threat level, loss potential, and likelihood of exploitation.

» Identify issues of immediate consequences and recommend solutions.

e Suggest long-term recommendations to enhance security and understanding of codes.

Confidential Page 5 0of 13
Version: 1.0
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WEB APPLICATION TESTING METHODOLOGY

Post-

" Vulnerabili :

i Manual .
Reconnaiss ¥ ' Reporting Engageme
ance : Testing . nt )
Scanning £ iy P
\ % Activities /

1. Reconnaissance:

o Passive reconnaissance: Gather information about the target without directly
interacting with it, such as through search engines, social media, and public
information.

o Active reconnaissance: Probe the application directly to gather more detailed
information, such as subdomains, IP addresses, and technologies in use.

2. Vulnerability Scanning:
o Use automated tools to scan the application for vulnerabilities.
o Vulnerability scanning helps identify low-hanging fruit quickly.
3. Manual Testing:

o Conduct manual testing to identify vulnerabilities that automated tools might miss.

o Test for OWASP Top Ten vulnerabilities, especially:

o Test the authentication mechanisms to ensure that user authentication is secure
and not susceptible to brute force or other attacks.

o Test authorization mechanisms to make sure that users are only able to access
resources they are allowed to.

o Test session management mechanisms to check for session fixation, session
hijacking, and other related vulnerabilities.

o Test input fields to check for input validation vulnerabilities that could lead to
attacks like SQL injection, XSS, and more.

o Ensure that output encoding is applied to prevent XSS attacks when displaying

user-generated content.

Confidential
Version: 1.0
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o Test the application's logic to identify vulnerabilities that could lead to
unauthorized access or data leakage.
o Test for functionality that is not properly secured or accessible through unintended
means.
o Test how sensitive data is stored, transmitted, and protected.
4. Reporting:
o Document all identified vulnerabilities, including their severity, impact, and steps
to reproduce.
o Provide recommendations for mitigation or remediation of each vulnerability.
o Create a comprehensive report for the application owner, including both technical
and non-technical summaries.
5. Post-Engagement Activities:
o Verify the effectiveness of suggested fixes by retesting vulnerabilities that were
reported.
o Provide ongoing support to the application owner for addressing any questions or

concerns related to the findings.

Confidential Page 7 of 13
Version: 1.0
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Tools Used

For the Kerala State Pollution Control Board (PCB) Web Application vulnerability and penetration
testing assessment Tuxcentrix team has used the following tools for automated and manual

testing:
e Burpsuite Professional

e Dirb
e Sqlmap

Criteria for Risk Ratings:

- CRITICAL Immediate threat to key business processes.

- HIGH Direct threat to key business processes.

- MEDIUM Indirect threat to key business processes or
partial threat to business processes.

- LOW No direct threat exists. The vulnerability may be

exploited using other vulnerabilities.

INFORMATIONAL  This finding does not indicate vulnerability, but
states a comment that notifies about design
flaws and improper implementation that might

cause a problem in the long run.

Confidential Page 8 of 13
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The scope of the assessment included the following:

1. https://vts.pcb.ults.build/

The table below summarizes the findings for OWASP Top 10 list for Kerala State Pollution Control
Board (PCB) Web Application vulnerabilities. OWASP Top 10 represents the list of the most critical
application security flaws, which are accompanied by OWASP security experts from around the
world. The list provides a powerful awareness document for web application security and is

utilized within many security standards:

Category Discovered
Al: Broken Access Control No
A2: Cryptographic Failures No
A3: Injection No
A4: Insecure Design No
A5: Security misconfiguration No
A6: Vulnerable and Outdated Components No
A7: Identification and Authentication Failures No
A8: Software and Data Integrity Failures No
A9: Security Logging and Monitoring Failures No
A10: Server-side Request Forgery No

Confidential Page 9 of 13
Version: 1.0
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SUMMARY OF FINDINGS

Our assessment of the Kerala State Pollution Control Board (PCB) Web Application revealed the
following vulnerabilities:

Vulnerabilities By Severity

5

0 0 0 0 0 0
Critical High Medium Low Info
Threat Ratio

Security experts performed manual security testing according to the web application Testing
Methodology, which demonstrates the following results.

Severity Critical High Medium Low
Number of issues 0 0 0 0 0
_:G,_.,__
Confidential Page 10 of 13
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Finding Description Status
Unrestricted Upload of File with Dangerous Type Fixed

Informational Risk Findings

Improper Input Validation Fixed

Improper Session Expiration Fixed

SANDHI NAGAR. KOCHI-BE2020
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CONCLUSION

The Web Application retest has been successfully completed for Kerala State Pollution Control
Board on October 23, 2024.

All vulnerabilities identified in the report have been effectively remediated. Even after remediating
the issues addressed in the report, the information security management should be regularly
reviewed, monitored, on and audited, in an ongoing basis to make improvements and take
corrective actions.

For TuxCentrix Consultancy (P).Ltd.

Authorised Signatory / Director

Sobin Joseph

TuxCentrix Consultancy Private Limited
Date: 23/09/2024

Place: Kochi

SANDH NAGAR
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Limitations on Disclosure and Use of this Document

This report was prepared by Tuxcentrix Consultancy Pvt Ltd [a CERT-In Empanelled organization]
for the exclusive benefit of Kerala State Pollution Control Board and is proprietary information.
Unauthorized use or reproduction of this document is prohibited. The Non-Disclosure Agreement
(NDA) in effect between Tuxcentrix Consultancy Pvt Ltd and Kerala State Pollution Control Board
governs the disclosure of this report to all other parties, including product vendors or suppliers.
This report contains information about potential vulnerabilities of the Kerala State Pollution
Control Board Android and methods for exploiting them. Tuxcentrix recommends that special
precautions be taken to protect the confidentiality of both this document and the information
contained herein.

By providing this report to Kerala State Pollution Control Board , Tuxcentrix does not constitute
any form of representation, warranty, or guarantee that the systems are 100% secure from every
form of attack. While Tuxcentrix’s methodology includes both automated and manual testing to
identify and attempt exploitation of the most common security issues, testing was limited to an

agreed upon time frame.
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EXECUTIVE SUMMARY

Kerala State Pollution Control Board engaged Tuxcentrix Team to perform a penetration testing of
the Kerala State Pollution Control Board Android. The primary goal of this mobile penetration
testing project was to identify any potential areas of concern associated with the application in its
current state and determine the extent to which the system may be breached by an attacker
possessing a particular skill and motivation. The assessment was performed in accordance with
the “best-in-class” practices as defined by Open Web Application Security Project (OWASP) and
SANS Institute.

APPROACH

e Perform broad assessment to identify potential areas of exposure and services that may act
as entry points.

e Perform Manual and Automated Testing by Several Tools.

e Identify and validate application which may create impact and leads to vulnerability.

¢ Rank vulnerabilities based on threat level, loss potential, and likelihood of exploitation.

» Identify issues of immediate consequences and recommend solutions.

e Suggest long-term recommendations to enhance security and understanding of codes.

Confidential Page 5 0of 13
Version: 1.0
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MOBILE TESTING METHODOLOGY

" Vulnerabili : Post-

i Manual .
Reconnaiss ¥ ' Reporting Engageme
ance : Testing . nt )
Scanning £ iy P
\ % Activities /

1. Reconnaissance:

o Passive reconnaissance: Gather information about the target without directly
interacting with it, such as through search engines, social media, and public
information.

o Active reconnaissance: Probe the application directly to gather more detailed
information, such as subdomains, IP addresses, and technologies in use.

2. Vulnerability Scanning:
o Use automated tools to scan the application for vulnerabilities.
o Vulnerability scanning helps identify low-hanging fruit quickly.
3. Manual Testing:

o Conduct manual testing to identify vulnerabilities that automated tools might miss.

o Test for OWASP Top Ten vulnerabilities, especially:

o Test the authentication mechanisms to ensure that user authentication is secure
and not susceptible to brute force or other attacks.

o Test authorization mechanisms to make sure that users are only able to access
resources they are allowed to.

o Test session management mechanisms to check for session fixation, session
hijacking, and other related vulnerabilities.

o Test input fields to check for input validation vulnerabilities that could lead to
attacks like SQL injection, XSS, and more.

o Ensure that output encoding is applied to prevent XSS attacks when displaying

2
XN

user-generated content.

Confidential Page 6 of 13
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o Test the application's logic to identify vulnerabilities that could lead to
unauthorized access or data leakage.
o Test for functionality that is not properly secured or accessible through unintended
means.
o Test how sensitive data is stored, transmitted, and protected.
4. Reporting:
o Document all identified vulnerabilities, including their severity, impact, and steps
to reproduce.
o Provide recommendations for mitigation or remediation of each vulnerability.
o Create a comprehensive report for the application owner, including both technical
and non-technical summaries.
5. Post-Engagement Activities:
o Verify the effectiveness of suggested fixes by retesting vulnerabilities that were
reported.
o Provide ongoing support to the application owner for addressing any questions or

concerns related to the findings.

Confidential Page 7 of 13
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Tools Used

For the Kerala State Pollution Control Board Android vulnerability and penetration testing

assessment Tuxcentrix team has used the following tools for automated and manual testing:

e MobSF » Genymotion
e Burp Suite Framework e Apktool

e Frida ¢ Objection

e Dirb e Custom script
e Jadx-gui

Criteria for Risk Ratings:

- CRITICAL Immediate threat to key business processes.

- HIGH Direct threat to key business processes.

- MEDIUM Indirect threat to key business processes or
partial threat to business processes.

- LOW No direct threat exists. The vulnerability may be

exploited using other vulnerabilities.

INFORMATIONAL  This finding does not indicate vulnerability, but
states a comment that notifies about design
flaws and improper implementation that might

cause a problem in the long run.

Confidential Page 8 of 13
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The scope of the assessment included the following:

1. PCB_OFFICER 16 10 DEV.apk

The table below summarizes the findings for OWASP Top 10 list for Kerala State Pollution Control

Board Android vulnerabilities. OWASP Top 10 represents the list of the most critical application

security flaws, which are accompanied by OWASP security experts from around the world. The list

provides a powerful awareness document for mobile security and is utilized within many security

standards:

Category Discovered
Improper Credential Usage No
Inadequate Supply Chain Security No
Insecure Authentication/Authorization No
Insufficient Input/Output Validation No
Insecure Communication No
Inadequate Privacy Controls No
Insufficient Binary Protections No
Security Misconfiguration No
Insecure Data Storage No
Insufficient Cryptography No

Confidential
Version: 1.0
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SUMMARY OF FINDINGS

Our assessment of the Kerala State Pollution Control Board Android revealed the following
vulnerabilities:

Vulnerabilities By Severity

5

0 0 0 0 0 0
Critical High Medium Low Info
Threat Ratio

Security experts performed manual security testing according to the mobile Testing Methodology,
which demonstrates the following results.

Severity Critical High Medium Low
Number of issues 0 0 0 0 0
_:G,_.,__
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Finding Description Status

Lack of Root Detection Fixed

Exposure of Backup File to an Unauthorized Control Sphere Fixed

SANDHI NAGAR. KOCHI6£2020
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CONCLUSION

The Android Penetration Testing for Kerala State Pollution Control Board was successfully
completed on October 23, 2024. During this assessment, various vulnerabilities identified in the
report were successfully resolved.

While all identified vulnerabilities have been fixed, it is important to note that security
vulnerabilities can arise over time. Therefore, continuous review, monitoring, and auditing of
information security management are essential for ongoing protection and prompt corrective
actions as needed.

For TuxCentrix Consultancy (P).Ltd.

Authorised Signatory / Director

Sobin Joseph

TuxCentrix Consultancy Private Limited
Date: 23/10/2024

Place: Kochi
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B : General: 0471- 2312910, 2318153, 2318154, 2318155 Chairman: 2318150 Member Secretary: 2318151
e-mail; chn.kspeb@gov.in; ms.kspecb@gov.in FAX: 2318152 web: kspcb.kerala.gov.in

e KERALA STATE POLLUTION CONTROL BOARD

S @8 Momunom aellmieeem mioamen csniodad \U I.l FE
=Y Pattom P.O., Thiruvananthapuram — 695 004 K\\ {éj Lifestyle for
S | Environment
alSo afl.e., @O)QAIMOMal)®o - 695 004
PCB/HO/EE3/0A 100/2021(SZ) Date: 28.10.2023
From
Member Secretary
To

1) Director General of Police,
State Police Headquarters,
Vellayambalam,
Thiruvananthapuram-695010

2) The Trasport Commissioner
Motor Vehicle Department
Trans Towers, Vazhuthacaud, Thiruvananthapuram

3) The Excise Commissioner,
Excise Commisionerate,
Vikas Bhavan P.0., Nandavanam,
Thiruvananthapuram-695033

4) The Commissioner,
GST Department,
9th Floor, Tax Towers, Karamana P.0O., Killippalam,
Thiruvananthapuram.

Sub: Allegation on Illegal Transport of waste to Tamil Nadu-
0A N0.100/2021 & OA 164/2023 - reg

Ref: GO (Rt) No. 2485/2021/LSGD dated 06.12.2021 issued by GoK

Sir,

Kind attention is invited to the subject matter. The Hon’ble NGT in OA
100/2021 and in OA 164/2023 observed the dumping of waste at Nanguneri at
[laiyarkulam Junction, Nanguneri - Moolakaraipatti Road, Shenbagaramanallur
Road, Tamil Nadu and directed to submit action taken report. Complaints on

unauthorized transport of waste from Kerala and further dumping in Tamil Nadu

have been received in the office. Copies of the above are enclosed.

SANDHI NAGAR. KOC
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In this regard, it may be please be noted that as per judgement dated 29-7-
2021 of Hon'ble NGT in OA 100/2021, Kerala Government issued guidelines for
registering vehicles transporting waste vide GO(Rt) No. 1673/2021/LSGD dated
6-9-2021. As per GO(Rt) No. 2485/2021/LSGD dated 6-12-2021, State level
committee and District level committees were constituted for monitoring and

implementation of aforesaid guidelines (copies enclosed).

Kindly take action for vigil monitoring of the vehicles in the check post of
the borders adjoining Tamil Nadu, Karnataka. Necessary documents as per the
GOs cited above is to be verified and take necessary action on observing
violations on non compliance of the above. Actions taken on the matter is to be
furnished to this office for submitting before the Hon’ble National Green

Tribunal.

Yours faithfully,
a7
2

MEMBER SECRETARY
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GOVERNME OF KERALA

B Abstt--a c!; -

‘Lecal Self Govelnment Deparlme,nt- OA 100/2021 Guldclmes for

_'£g1stei"1110 \rehlcles transporting waste- Comphed with - Orw
LOCAL SELF GOVERNMENT (WM )DEPARTMENT

0 th)No 1673/2021/LSGD Datecl Th1ruvananthapuram OM

dated 29.07. 2021

: Local Self Govemments (LSGS) are eng

Company Lm'utcd (CKCL) and Private agencws fo
_ movement of waste 10 recyclmg/dlsposa[ faczlmcs

centrcs/dumpsues Lurrently there is. 0o’ mechamsm avaalable to track and’

from collection

rcguldte the movcment of vehicles Wthh transport such wastes Vldc Order
read '1b0ve Hcm ble National ‘Green Tribunal i “OA - No. 1002021
“Dumping of Garbar'e foil ecl fear Anamalai, trucks se:zed directed to create a

| ._tyeatn?cnt ..facmty,. centers. _'ln--cqmphance with the direction by National

: Green Tribunal, Government is pleased to issue the -'foliowing guidelines.

| Local Self Governments or their support systems like CKCL, while engagin
agencies / organizations for removal/transportatlon of waste from dumpsuesg/

MCF/ RRF
- s 10 des1gnated disposal or treatment facilities shall enter into.
pecific agreement followmg these guidelines.
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Read Judgement in 1 0A 100/2021 bv Hon ble Natlonal Green Tﬁbunﬁl-'-

'mﬂchamsm for ‘registering the vehicles which are éntrusted with carrying
‘waste to be disposed at designated dumpsites or treatment facilities, in order to
-~ supervise and to track the movement of such vehicles to find out whether the
_ waste “that is- being entrusted to them is really reaching the designated




e

able. wadte shall be. classified ag recyélablc |

'b]e waste shal! be sold to the recycli.
lh\

t_"a pnce not Iess than the rate nOtlﬁed by

......

l_ﬂcat_iou of a_'gencies/ -_p'rg‘anizations for

hal] be reglstered with the h:rmg agency
l-lecled ‘Clean Kerala Company and Local
a separdte record of vehicles registered by
"llcatlon for reglstermg vehlcles s attached

S. and CKCL shall mcorporate spemf“ ic
ation/ Empanelment notification and in the
ing contractors fo the effect that the

fitted 'with GPS instrument and trackmg
ive Offices.




B detailed inanifest has to be maintained by the agencie

F1le NO.WM1/b/2U21-L5GU

1. An Officer of the LSG/ CKCL shall be designated for tracking the GPS

- while there is movement of waste and shall ensure that it reaches the

right destination. |
i For transporting waste from source to logatlon of treatment/disposal, a
s engaged. After the

‘ :ttanbportatton of the waste is complete, the copy the manifest duly 51gned

- by the recetver (tleatment/dtspos'll facility) shall be produced to ‘the

hlrmg agency w

ithin 7 clays A sample f;)rfrmat of the waste mamfest is
‘.Iu"‘g’ :

attached as Annexure I.

k. The waste camed in tle vehtcle

shalll be properly covered during

fransportati on.

1. The LSG[CKLL shall impose a fine and terminate the agreement with

To:

the transpo-rtmg contractor and forfelt the amount payab e to h1m in case

~ofany wolauons
The LSGS and CKCL are to identify transportmg contractors or enable

the exzstmg contractors to install GPS in the vehicles used for thlS

purpose within 45 days from the date of | 1s§u,p of this ordep
(By order of the Govemnor)

Sarada Muraleedharan I A S
Additional Chief Secretary

All Dtstrlct Collectors

The Executive Vice Chairperson, Haritha Kerala Mission

The Director of Urban Affairs, Thiruvananthapuram

_”The Director of Panchayat, Thiruvananthapusam
“The Executive Director, Suchitwa Mission

The Executive Director, KudumbhaShree

The Executive Dtrcctor Information Kerala Mission

The Chief Town planner, Department of Town and Country Planning .-

The Director General , KILA
The Managing Director, Clean Kerala Compfmy,
The Commissioner for Rural Developg@®nt

Pyt Ltd .
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ANNEXURE - I: APPLICATION FORM FOR REGISTERING VEHICLE TO
COLLECT AND TRANSPORT OF SOLID WASTE TO DISPOSAL SITE

e Wi

APPLICANT DETAILS

Fuill Name of Applicant :

- ‘[Registered Address
{(including Phoune No, and e-mnail)
Postal Address (for couespondence)

VEZHI CLE DETAILS

“|Garage Location
(regular garaging address for vehncIe)

 [vehicle Make and Model: RTO Registrhf%—ﬁ“Numb'er:
Body Type: - Net "Carrying Capacu:y Year of Manufacture;
{(tonnes): -
GPS Device Details:- R .
Vehicle Inspedion Certificate: . Validity:-

~ [(Emissions &_Safety) :

' DLLLARATION Your apphcatlon will not be accepted unless the - declarauan is
completed and signed o _ .

I hereby declare that the information provided in this appllh-:ation is true and correct

I also declare that the vehicle with registiation number _ _ _ _ _ - is fit for the purpose of| -
Itransporting the prescribed wastes specified in this application . T

Signarure* (L) : | (2)
Second signature only required if the applicant is a partnership
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Annexure—il: 1

st
SLIldBl sna 2andad
(1 seluding Phone No,

auifest Docum'éuf_’i
4 "
Lanspmtex s namL
including Phcme N

i

ype of véh‘lcle.-'

ehii_cle e g\su:am

Freatm env/dispos

- fporter.
5’

wm o e, g
(2]




%, Sender’s name and address

Annexure

~11: MANIFEST FOR T
1 REATMENTY

RANSPORT

_ ING WAST)
DisPpans ASTE FOR

including Phone . o .
( g Phone No. and e-mal)
2. Manifest Document No,
S| fpavsporter’s name and address:
uding l_ hone No., and e-mail)
4. | Type of vehicl _— . — '
Pl Eh_l-de- (Truck/Tanker/Special Vehicle/others please
specify) _ _
5. Vehicle registration No.
6. | Treatment/disposal facility name and’
address S
(including Phone No. and e-mail)
7. | Waste description (type of waste)
8. | Total quan'tity R o '
T C TP IETTTY eiiesnresinssesiendIe OF MT .
© 9. | Purpose of Treatment/recycling/RDF4 scientific land
- | transportation filling/others please specify
{710/ Sender’s Certificate - T hereby declare that the contents of the
S e consignment are fully and accurately
described above with- proper shipping
details _
Date; & - Name and designation: - Signature:
11.[Transporter acknowledgement of receipt of | hereby declare that the contents of the
Wastes: : . consignment described above has been
e received for transportation and are properly
L covered and are in all respects in pmpgj
conditions for transport by road according
applicable povernment regulations,
Date: - _ Name and designation: ) Signature: |
12.| Receiver’s certification for recelpivof waste I hereby declare that the contents and
quantity of waste as described above has...
been received for treatment/disposal |-
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5 GOVT. (W) . \{fB _f_%:'/zoerNyT o
T . Vs | {ﬂ P
G o | o I:r(ﬂ r
&%@i@ | it
Anglay _
GOVERNMENT OF KERALA -
o P E 5  Abstract. '
Local Self Gaverument - OA HO0/2021- State Level Cut
Commitice: Modilications- Orders Issued _
" LOCAL SELF GOVERNMEN

'_.G'.O.gi{'l}No.lfSfEt)QEKLSGD L)'.nlcnl.'l"!1irt_l'vam-mtha_purum,

nimiltee and District Level

T (W.MJDEPARTMENT
04-02-2022

0 Read 1 GORY) No.2485/2021/LSGD dated 06, 122021, .
N 2 Meeting of State Level Comumittee cor
Local Self Governmen! Department on 07.01.2022, -

od 01.10.2021 in O.A 100/202 { Has mentioned
to monitor the implemeniation of
iransporting waste in -Kerala and

~ The Hon'ble NGT in the judgment dat
that there is no reference regarding the mechanism
guidelines for registering and tracking vehicles for
srituional mechanism to identify and take actions agains! defaulters. _ _
_ ~ 2The Goyemment in compliance, constituted committees at State Level and)
District Levels for monitoring and implementation of guidelines as stipulated in G.OURR)
No.1673/2021/LSGD vide G.0 read as |® paper above. - _
© . 3. Vide “meeting read as 2 nd paper ubove, it was decided to include representatives
. of IMAGE and KEIL to the State level Committce and to include representatives from
Health and Environment Qcpqumcms-m the Districl level Commitlee, : o
74, Government have examined Lhe maller and arc pleased to modify the State tevel
Commitree with representatives of IMAGE and KEIL and District Level Comrmittee with .
", represeniatives from Health & Family Welfare Department and Environment Department.
- 5. Necessary arrangement shall be wken by the Health & Family Woelfare
Depariments #nd Environmenl Deparunents 1o pominate their representalives. '
6, The Government Order read as 1% pnpcf above. is modificd to this extent only.

| (By order of the Governor) -
R § KANNAN
SPECIAL SECRETARY

To
Al Digtriet Collectors

The Executive Vice Chairperson, Haritha Kerata Mission
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5B58789/2022/L OCAL SELF GOVT (WM)
Q.(Rt}No, 225!202211.5@0 E

Tiw DE:‘ec_l-él{ U 0
The Direetor{ R

Thc Chwt 1 \
-"l"he Mcmhc

il of I’ohcc

tor G Gcneral KILA

3

i
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ENVT-B2/27/20F FEN'
) t ““‘;g\

cal Se f'(:uvcn ment Depariment
i SL” {over nlnun Departnient
The Directar C il o1 I’nhw

'I lu, la\e.\ Lumnmqmlu.h Department of
sipier , Molor Vehicles Department
depariment.o of Town and Country Planning
c_mln I’nllulmn Cnnlml Bourd -

mg Director, Clean. Kerﬁla Company, Pvl Ltd
\missioner for Rural Developmetu L TN
{neipal Accountant General { A& E) Kerala, Thlruvanamhapuram
Accountant General (G&SSAKD &RSA) Kerala,
¢ lnformation Officer, l&PRD(Web & New Media) -

District Coordinators (Through Hhah:twa Mission Y .
2 Reglonal Joint Director (T hrcug,k" Director (Urban), LSGD):..
The Deputy Diréctorof Panchayath ( Through D:recwr (Rural), LSGD
" ‘The Menaging Director, IMAGE -

* The Managing Director , KEIL
" . The Health & Family Welfare Dcparmxem
- ‘}ﬁ:e Environment Departmenl
© Siock file/Office Copy

Incunte lllx

issioner of Tax, Depm tmem of Income Tax
ransport Comtuissionor, Momr Vehicles Dcpnrtnnnl

R A

Thsruvanamhapuram _

Ty

5

Section Officer




3Local Self Govemment - OA 100/2021- Momtorlng the - |

- of'guidelines for registering and tracking vehigles for transportmg Waste
;- in Kerala and institutional mechamsm to 1dent1fy and take actions agamst
i defaulters Orders Issued S -

| LOCAL SELF GOVERNMENT (w M)DEPARTMENT
- G.O. (Rt)No 2483f2021/LSGD Dated, Thmwananthapuram 06/12/2021

4

v Read 1 Judgment dated 29.07.2021 of Hon ble NGT in OA 100!2021
2.G.O(Rt) No.1673/2021/LSGD dated 06.09. 2021 -
3 Judgment dated 01.10.2021 of Hon'ble NGT in OA 100/2021

ORDER .

%’; “+ " Inthe ]udgement read as 15‘t above above Hon'ble NGT mcntloned N
19 that. there is no mechanigiv available 't track and regulate the movement of .

.+ - vehicles which trahsport : .waste. In compliance to the Judgement of. Hon'ble - .
.NGT, Government issued’ guldehnes for registering vehicles transporting . .

" sé{v .waste vide order read as 9"d:paper-above. But in the Government Order. there i

. i

sl ¥

no reference regarding the mechamsm to monitor the implementation of .~
g3u-1dehnes. for registering’ and tracking vehicles for transporting waste in
-.Kerala and institutional mechanism to identify and take actions against

defaulters. . ' ' '

.

2. Govemment have examined the matter in detail and decided to .
. constitute committees - at State Level and District Levels with fo\Howmg_‘ -
- mémbers for monitoring and 1mp lementation of guidelines as stlpulated\m

G.O(Rt) No.1673/2021/LSGD.-

Stéte Level Cominittee
¢ Additional Chief Secretary, LSGD — Chairman
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e NO. WM T/b/Z2UZ21-1L.o4al

Executwe DIrGCtOI' Suchltwa Mission — Convenor
Director General of Police/ Representative
Taxes Commissioner/Representative

TrarLsport ‘Cohmmissioner /Representative (Motor Veh1eles Department)
- Director (Urban), LSGD

Director (Rural), LSGD

‘Member Secretary, Kerala State Poltution Contlo! Board

- Managihg. Director, Clean Kerala Company

Representatwe of Hantha Keraldm MlSSlOIl

| The eomm1ttee shall

.:\'.{Ie

be convened once in 3 months © . -

review the sta‘fus of the aet1v1t1es based on the monthly repmt submltted
by R S . .

District level momtormg eommlttee :
“identify gaps in the implementation of the guidelines and shall gwe
guidance for issuing directions at State Level o :
‘look into and resolve issues related to trans-boundary movement of

+

. waste.

District Leve i

District Collector - Chairman
District Co-ordinator Suchitwa Mission- Cenvener

‘Regional Joint Director (Urban)
‘Deputy Director of Panchayats - :
Superintendents of Police/: Representatwe

Joint Commissioner of Tax/Replesentatwe
Deputy Transport Commlssmner /Representatwe (Motor Vehicles

e Department)

‘Representative from District Polhmon Control Board
- Representative {rom Haritha Kerala Mission - .

Representative from Clean Kerala Company -
Representative from Police Department

I.F‘Zepresentative from Motor Vehicle Department

The eommlttee shall

be convened on a monthly bas1s :
“review the status implementation based on the monthly report submitted
by local bodies (through RID/DDP) and Clean Kerala Company

submit quarterly reports to the state level committee in the prescribed

44 . | M D
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format in Annexure-I
o shall review the details of waste transporting vehicles entrusted by
LSGIs/CKCL
e review the details of defaulters and action taken against them
" e resolve the issues pertaining to subject matter at District Level
e repmt any aps/issues 1o the state level commntee Wthh requlre State
. .level mterventlons S - S S S N

3. In order to 1dent1fy and take ElCthl‘l agamst defaulters following
mstltutlonal ‘mechanism needs to be camed out by Local Bodles and Clean
Kerala’ Company - L g

. LOCaI Self Government [nst1tut1ons and Clean_ Kerala Company shall
submit mouthly’ repoﬁs to the District level cemmlttee in the prescribed
" format in Annexure-Ii~ - :
o Local Self Govemment Institutions and Cleaﬂ Kerala Compariy" s"hall |
adhere to all | the directions mentioned in the gnidelines 1ssued vide G.O
(Rt)No. 1673/2021/LSGD. dated 06. 09 2021 Whlle engagmg agenmes for
transportgtion of waste.
s Local Self Govemment [nstitutions and Clean Kerala Cornpany shall
clearly mention the clause related to imposing fine in the case of
3 violations ip the agreement: with the agencies. ' :
« The officer de51gnated by the local body and CKCL for trackmg the GPS B
while there.is movement of waste shall . S
“ & ensure that the details of trips (including details of destmatlon such
“as location names, GPS co-ordinates) are recorded in a reglster
format enclosed as Annexure-III
ensure that the. VehJCle has reached the rlght destination
hall keep a record of the copy of manifest duly signed by the -
eceiver submitted by the manspmtmg agency.
‘o -shall report to Secretaly in the case of Local bodies and Managing
- Director Clean Kerala company or the person authorized regardmg
_ violations .
e On repcn*’rmU the violations, Seeretaly of LSGUCKCL shall initiate
~ actions against the defaulter for imposing fine and forfeit the amount
payablc and initiate legal actions as pur iald%own procedures.

'-_""(By order of the GO
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Flle NO.WIVIT/B/ZUZ21-LSGL

To:”

All District Collectors

- ~The Bxecutive Vice Chairperson; Haritha Kerala M15510n

" The Director( Urban), Local Self Government Department

" The'Director( Rural), Local Self Government Department

- The Director Gerieral of Police

.' The Taxes Commissioner; Depar tinent of Income Tax
B The Transport Comrnissioner , Motor Vehicles Department

‘The Chief Town planner, Department of Tow' ‘and Country Pl annmg
,’Plf Member Secretary, Kerala Pollution Control Board

The Exeeutwe Director, Suchitwa Mission

The Executive Director, KudumbhaShree

‘The Executive Director, Information Kerala Mission

The Superintendents of Police

The Joint Cemmissioner of Tax,Department of Ineome Tax

The Deputy’ franspert Commissioner , Motor Vehicles. Department

[Fhe Director General, KILA :
- The Managing Director, Clean Kerala Company, Pyt Ltd

“3 The Commissioner for Rural Development

The Principal Accountant General (A& E) Kerala, Th1mva'nanthapuram
The Accountant General (G&SSA/E &RSA) Kerala, Thlruvananthapuram
" The Information Officer, I&PRD(Web & New Media)
- Al'District Coordinators (Through Suchitwa Mission )
Reglonal Joint Director (Through Director. (Urban), LSGD)
Deputy Director of Pa.nchayath ( Through D1rector (Rural), LSGD
k file/Office Copy
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Flie NO.WMT/B/2U21-LsuU

I QUARTERLY REPORT FORMAT
Name of District :

Report for the period oft .ovrv.vvesseree: 20uu 80 covernnrissines 20...

“No : Description | .'_'_In LSGIs
b Total number of LSGI s conducted vehlcle
| registration
2 | Total number of, vehlcles reglstered w1th GPS
' tracking till datel; ... . e oo q
VEHICLE MOVEMENT DETAILS Within | Qutside “ Within Qutside
State | State | State | State

- Totdl numbm of tr:ps Conducted

4 Tptal quanmy _of waste transported (Tonnes)

Number of successful trips conducted

4+ 6 | Quantity of waste transported (successful
trips) (Tonnes) -
7 Number of trips have viokatlons reported

8 | Quantity of waste transported (V 1olat1011 trips)
. .(Tonnes)
L9 0 Number of v1olatzons m wh1ch actlon taken _
Signature: : _ *i
a o - Name:
. T C
' Designation:
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Annexure LI

MONTHLY REPORT FORMAT

Reﬁor_t for the month of : e 2021
Detail-é .submi.tted. .b'y . LSGI/ Clean Kerala Company (tic_k'w]'h'iéhe{fer i applicable)
District : - | |

Narﬁe of LSGI:

Si - Description’ _ - . Remarks
No | T S S

Total number vehicles registered with GPS

tracking fill date

VEBICLE MOVEMENT DETAILS Within State | Outside state

2 | Total number of trips 'conduct_ed

3 - | Number of successful trips conducted

Quanitity of waste transported {successful trips)
Tonnes ' : L

5 i Number of tripé;havlé_‘\fiquations"r'epo'rted I B

Qliantity of waste trﬁﬂSpdrted_ (Violation trips) -
Tonnes L

Number of violations in which action taken

. 1
Signature:

Name:

Designation:
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File No.W1/6/2021-L5GD

{28021 OCAL SELF GOVT. {WM)_

' B . S ' __Am_zexur:eIll '

FORM OF REGISTER

NnmeorOfﬁcer:.-..................‘......'....'.'.,.-.'.._. ) Name of Officesassvereeres vreneerres erebeareneneseranns

Source Destination Details Delivery Details. Action taken on violation

Date Name of Type of Quantity

n?

i {Yes/No)

of Agency, waste | (Tepnes) location. - i
trip Vehicle T Address Whether - Whether Date of | Date ‘Action taken
Type & b : ] the manifest duly cof
Registration ; ' ! consignme | signed by the ) veport
Number l ] .ireached | receiver.is | violatio | ing -
# : i right submifted by I n viglati
\ R o dostingtio | the agency? reporte | on




Item No.05:-
BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI

(Through Video Conference)

Original Application No.164 of 2023 (SZ)

IN THE MATTER OF:

Tribunal on its own motion SUO MOTU
based on the news item published in “The
New Indian Express’ E-Paper, Chennai
Edition dated 09.10.2023, “Tamil Nadu
village roads turn Kerala’s dump yard,
10-tonne waste dropped in one night”

With

The Chief Secretary to Govt. of Tamil Nadu,
Chennai and Ors.
...Respondent(s)

Date of hearing: 19.10.2023.

CORAM:

HON’BLE Smt. JUSTICE PUSHPA SATHYANARAYANA, JUDICIAL MEMBER

HON’'BLE Dr. SATYAGOPAL KORLAPATI, EXPERT MEMBER

For Applicant (s): Suo Motu by Court.

For Respondent(s): Dr. D. Shanmuganathan for R1, R3, R5, R7, R9, R13, R14.
Mr. G. Vignesh represented
Mr. E.K. Kumaresan for R2, R4, R6, R8 & R10.
Ms. Aarti represented
Mr. S. Sai Sathya Jith for R11.
Mrs. V.K. Rema Smrithi for R12.

Page 1 of 3
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ORDER

The above case has been SUO MOTU registered by this Tribunal
based on the news item published in ‘The New Indian Express’, E-
Paper, Chennai Edition dated 09.10.2023 under the caption
“Tamil Nadu village roads turn Kerala’s dump yard, 10-tonne

waste dropped in one night”.

As per the news report, 10 Tonnes of plastic, medical and
domestic waste brought from Kerala were dumped at multiple
locations near Nanguneri Town Panchayat in Tirunelveli District
at midnight on Saturday i.e. 07.10.2023. The Nanguneri Police
also registered a CSR, as the waste was dumped in the middle of
Shenbagaramanallur Road which branches off from Ilaiyarkulam

junction, blocking vehicle movement.

The learned counsel appearing for the Tamil Nadu Pollution
Control Board orally informed that already they have advised the

people not to burn the waste.

Already, a similar case [O.A. No.100 of 2021 (5Z)] is pending
before this Tribunal about the municipal waste and biomedical
waste transported from the State of Kerala being dumped in the

bordering villages of the State of Tamil Nadu.

In this regard, we direct the authorities to file a detailed report,

after making an inspection and investigation.

Page 2 of 3
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6. Post the matter on 02.11.2023.

Sd/-
Smt. Justice Pushpa Sathyanarayana, JM

Sd/-
Dr. Satyagopal Korlapati, EM
O.A. N0.164/2023 (SZ)
19th October, 2023. Mn.

Page 3 of 3
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Item No.13:-
BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI

(Through Video Conference)

Original Application No.100 of 2021 (SZ)

IN THE MATTER OF:

Tribunal on its own motion

Suo Motu based on the news item published in

The Hindu Newspaper, Chennai Edition dt. 09.04.2021,
“Dumping of garbage foiled near Anamalai, trucks seized”

With

The Chief Secretary to Government of
Tamil Nadu, Chennai and Ors.
...Respondent(s)

Date of hearing: 12.10.2023.

CORAM:
HON’BLE Smt. JUSTICE PUSHPA SATHYANARAYANA, JUDICIAL MEMBER

HON’BLE Dr. SATYAGOPAL KORLAPATI, EXPERT MEMBER

For Applicant(s): Suo Motu.
For Respondent(s): Dr. D. Shanmuganathan for R1, R3, R5, R7, R9, R13 &
R20 to R27.

Mr. S. Sai Sathya Jith for R11.

Mrs. Nivedita S Menon represented

Mrs. V.K. Rema Smrithi for R12.

Mr. G. Vignesh represented

Mr. E.K. Kumaresan for R2, R4, R6, R8, R10, R14 &
R28 to R34.

Mr. R. Thirunavukarasu for CPCB.
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ORDER

Though the matter was posted for final hearing, certain things
could not be done as there was an incident reported in “The New
Indian Express’ newspaper last week about the dumping of several
tonnes of Municipal Solid Waste in the Nanguneri Town

Panchayat, Tirunelveli District.

Therefore, we had to read the report of the District Collector -
Trivandrum which was filed earlier. The District Collector -
Trivandrum had stated that in Trivandrum District, there are 73
Grama Panchayats and 5 Urban Local Government Institutions.
Clean Kerala Company Limited (CKCL), a company under the
Local Self Government Department of Kerala is transporting
recyclable and non-recycle waste from almost 65 local bodies. The
13 of the Grama Panchayats depend on private firms. The Clean
Kerala Company Limited (CKCL) vehicles are fitted with GPS
and the nodal officers were appointed to monitor the vehicle
movement. But the 13 Grama Panchayats which depend on
private firms are not monitored and it is not stated how the waste

is being disposed of.

The District Level Monitoring Committee, for which, the District
Collector of Trivandrum is the Chairman has only mentioned
about Clean Kerala Company Limited (CKCL) whose vehicles are
titted with the GPS and there is a monitoring system.

About the 13 Grama Panchayat mentioned earlier, nothing is
mentioned as to how they handle the Municipal Solid Waste,
though it is admitted that they are depending on the private firm.
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In this regard, on 13.02.2023, a letter was addressed by the
Coordinator of the District Suchitwa Mission to the District
Collector, Trivandrum regarding the dumping of the garbage
near Anamalai. In the said communication, we find that one
Sarojini Ponnayya Foundation, Nagercoil based Agency has been
awarded the contract for the disposal of Non-biodegradable
Waste collected within the corporation area. The Agency, Sarojini
Ponnayya Foundation handed over the collected non-
biodegradable waste to Vijaya Industry in Rajapalayam and

Vijaya Plastic in Thachanalloor, Thirunelveli.

Whether these facilities are registered and recognized and they
are authorized by the Pollution Control Board to handle the non-
biodegradable waste is not known. Let the District Collector,

Tiruvandrum and TNPCB file a report in this regard.

The report dated 13.09.2023 of the District Collector - Tirunelveli
is filed, wherein it is stated that.in order to prevent unauthorized
dumping of biomedical wasteand chemical waste from the State
of Kerala in Tamil Nadu border areas, a Special Monitoring Team
was formed with the Secretary of Joint Director of Health
Services, Tirunelveli District with eight members consisting of (i)
Sub Collector - Cheranmadevi, (ii) Superintendent of Police, (iii)
Deputy Director of Health Services, (iv) Regional Transport
Officer, (v) District Environmental Engineer, (vi) Regional
Director of Municipal Administration, (vii) Assistant Director of
Town Panchayat and (viii) Assistant Director of Panchayats,
Tirunelveli District. Necessary instructions also have been given

to the team deputed to monitor the waste being dumped from the

Page 3 of 4

95




neighbouring State of Kerala to Tamil Nadu at Tirunelveli District
areas which are under constant monitoring by all the connected

departments to take appropriate activities.

8. In spite of the Special Monitoring Team being formed, the recent
news report stated that more than 10 Tonnes of Municipal Solid
Waste was dumped in Ilaiyarkulam Junction, Nanguneri -
Moolakaraipatti Road, Shenbagaramanallur Road. Therefore, the
District Collector who is the Chairman of the Special Monitoring

Team is directed to file a report in this regard.

9. Even, in the earlier orders, we had directed both the Tamil Nadu
SPCB and Kerala SPCB to coordinate and address the issue of
dumping in the border areas and directed the Central Pollution

Control Board (CPCB) to coordinate in this regard.

10. However, the learned counsel appearing- for the CPCB would

state that the State of Kerala had not responded to the meeting.

11. Therefore, we would like to know what action was taken by the
CPCB in this regard, when the State Pollution Control Board is
not responding to either their direction or the Tribunal's

direction.

12. Post the matter on 02.11.2023 for final hearing.

Sd/-
Smt. Justice Pushpa Sathyanarayana, JM

Sd/-
Dr. Satyagopal Korlapati, EM
0O.A. No.100/2021 (SZ),
12th October, 2023. AD.
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TAMIL NADU POLLUTION CONTROL BOARD ‘il

From \T,o'
Dr. Jayanthi. M. LLF.S,, The Member Secretary,
Chairperson Kerala State Pollution Control Board
Tamil Nadu Pollution Control Board, Pattom P.O,,
76, Mount Salai, Guindy, Thiruvananthapuram - 695 004

Chennai — 600059.
Lr. No.T3/TNPCB/BMWI/F.20576/2023-1 Dated: 25.09.2023

Sir,

Sub: Tamil Nadu Pollution Control Board — lllegal transport of Biomedical Waste/Solid
waste from Kerala to Tamil Nadu through lorry- To take stringent action to stop
unauthorized movement/dumping of the solid waste including bio-medical wastes
into Tamil Nadu — Reg.

Ref: 1. Lr. No.T4/TNPCB/BMW/31777/2018-1 Dt:31.12.2019
AR No.T1/TNPCB/BMW/F.31777/2022-1 Dt: 27.08.2022
3 Letter No: DEE/TNPCB/TNV F — TEGH- 60/ 2023 Dated:-14.09.2023 —- s e

| invite kind attention to the reference 1%t Gited, wherein the TNPCB addressed
the Kerala State Pollution Control Board (KSPCB) regarding the illegal transport of
biomedical waste from Kerala to Tamilnadu, to take the issue seriously and take
appropriate measures to curtail the unauthorised movement of the Biomedical waste
and further dumping inside the Tamilnadu besides taking up to the Kerala State

Government so as to intensify the checking at the borders of Kerala and to prevent

Tamil Nadu. *
Further, the TNPCB has requested the KSPCB to furnish the action taken report

n the following vide reference 2" cited:

f/transportation and dumping of biomedical waste or any solid wastes to the state of

s The KSPCB shall assess the generation of Bio-medical waste from each HCF
and the CBMWTFs capacity to find out the gaps between the generation,
treatment and disposal of BMW.

%- The KSPCB shall ensure implementation of the bar coding system for liner bags
5 L/&-( in all the HCFs so as to track and avoid the indiscriminate disposal of the same.

The KSPCB shall ensure the implementation of GPS tracking system for the
trucks and smaller vehicles crossing the border of Kerala and Tamil Nadu for
proper monitoring by the Kerala State Transport Department.
pfg‘!i"' Now, another incident of illegal transportation of solid wastjre including Bio-Medical
/ﬁ aste from Kerala into Tamil Nadu border districts through Ashok Leyland Toras Lorry
uﬂﬁ has been reported inspite of continuous vigilance and action taken by the TNPCB.

T — = =

No. 76, MOUNT SALAI, GUINDY, CHENNAI - 600 032.
Tel : 044-22353134 - 15 Fax : 044-22353068
Email : tnpcb-chn@gov.in  Web : tnpcb.gov.in
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In this regard, it is brought to your notice that the Hon'ble Judicial Magistrate,
JM Court, Alangulam vide letter dated 16.08.2023 has informed that the Inspector of
Police, Alangulam Police Station vide letter dated:01.06.2023 has requested for
Necessary action regarding the disposal of solid wastes such as Bakery wastes, used
medicine bottles, plastic seat cover etc transported from Kerala State through Ashok
Leyland Toras Lorry Registration No. TN 52 A 2275. The said vehicle was seized and
detained at Alangulam Police Station after filing a criminal case in C.C.No. 234/2023
against the offender.

Inspite of continuous efforts and action taken, the incident of illegal transport of
wastes from the Kerala is still continuing..

In this circumstance, it is inferred that the KSPCB has neither taken any stringent
action to stop continuous illegal transportation of several wastes from Kerala into Tamil
Nadu, nor informed about the details of action taken for the same. Due to this the
TNPCB is held responsible by various courts and answerable for the issue, facing

—yareusdiffietfiesataltimess— =" 7T = T . e .

Hence, it is requested to take the issue seriously and to take appropriate measures
to stop the unauthorised transportation of the wastes from the Kerala and further
dumping into Tamilnadu by having vigil monitoring of the vehicles in the check post of
the borders adjoining Tamilnadu and to take a policy decision in ce-ordination with the
Kerala State Gowvt. for initiating strict action against the violators involved in
transportation of wastes in the vehicles from Kerala into Tamilnadu.

The action taken on the above may please be intimated and the receipt of the letter

shall be acknowledged. %
: 23
bFc;‘ Chairperson
a,eq\h\"’q)
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B General: 0471- 2312010, 2318153, 2318134, 2318133 Chatman: 2318150 Member Secretary: 2318151
e-mail: chnkspeb@gov.in; ms kspeb@gov.in FAX: 2318152 web: kspeb kerala.gov.in
------ KERALA STATE POLLUTION CONTROLBOARD

I a@e@ (uotunom aeflnieesm miwiamen seniodal \U, LI F E
eas Pattom P.O.. Thiruvanauthapuram — 695 004 O
e m;m,;w;jﬁ 6. @'T?bvgc’g&wﬁ;;&l@o 695 004 ﬁ
PCB/HO/EE3/0A100/2021(SZ) Date: 25/01/2024

NGT- MATTER

From

The Chairperson
To

Director General of Police, State Police

Headquarters, Vellayambalam,
Thiruvananthapuram-695010

Sub: Allegation on Illegal Transport of waste to Tamil Nadu- OA No. 100/2021
& OA164/2023-reg.

Ref: 1) This office letter of even no dated 28.10.2023.
2) GO(Rt) N0.2485/2021/LLSGD dated 06.12.2021.
3) GO(Rt) No.1673/2021/LL.SGD dated 06.09.2021.

Sir,

Kind attention is invited to the subject matter. The Hon’ble National Green
Tribunal (SZ) initiated Suo-Motu proceedings-Original Applications OA 100/2021
and OA164/2023- in connection with unauthorized transport of waste from Kerala and
further dumping in Tamil Nadu. Therefore it was requested vide letter read 1 to take
action for vigil monitoring of the vehicles in the check post of the borders adjoining
Tamil Nadu and Karnataka. Copy of above said letter is attached.

The Hon’ble NGT directed vide order dated 02.11.2023that: “Chairman of the
Central Pollution Control Board to convene a meeting with the Chairpersons of the
Kerala SPCB as well as the Tamil Nadu SPCB to address the problem of handling
the waste (be it municipal waste or biomedical waste) and bring out the solution in
preventing such dumping in future. Let the said exercise be completed within a

month”. The matter is monitored by the Central Pollution Control Board (CPCB).
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In connection with the aforementioned original applications, a joint committee
appointed by CPCB visited various local bodies bordering Tamil Nadu and check
posts. As per the study report submitted by Central Pollution Control Board on the
subject matter, responsibility of officials was limited to checking the fitness of the
vehicle with respect to vehicle condition, entry permits, loading/ overloading and
height of the load, did not mandate to check the type of goods transported, thorough
checking was done only in cases where apparent odour was sensed from the
consignment or other unusual nature of consignment and the activities of the
taskforce committees to check waste movements were not regularly carrying out
the surveillance. In addition, the report also said that the RTO and police officials at
the check posts were not aware of any instructions in this regard.

It may kindly be noted that Government of Kerala has already issued
guidelines for registering vehicles transporting waste and State level committee and
District level committees were constituted for monitoring and implementation of
aforesaid guidelines vide GO above. Hence, it is hereby requested to issue
directions to the check post, do the needful and submit the action taken report on

this matter to this office at the earliest for onward submission to the CPCB.

Yours faithfully,

CHAIRE&LQSON
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e KERALA STATE POLLUTION CONTROL BOARD

S @8 Momunom aellmieeem mioamen csniodad \U I.l FE
=Y Pattom P.O., Thiruvananthapuram — 695 004 K\\ {éj Lifestyle for
S | Environment
alSo afl.e., @O)QAIMOMal)®o - 695 004
PCB/HO/EE3/0A 100/2021(SZ) Date: 28.10.2023
From
Member Secretary
To

1) Director General of Police,
State Police Headquarters,
Vellayambalam,
Thiruvananthapuram-695010

2) The Trasport Commissioner
Motor Vehicle Department
Trans Towers, Vazhuthacaud, Thiruvananthapuram

3) The Excise Commissioner,
Excise Commisionerate,
Vikas Bhavan P.0., Nandavanam,
Thiruvananthapuram-695033

4) The Commissioner,
GST Department,
9th Floor, Tax Towers, Karamana P.0O., Killippalam,
Thiruvananthapuram.

Sub: Allegation on Illegal Transport of waste to Tamil Nadu-
0A N0.100/2021 & OA 164/2023 - reg

Ref: GO (Rt) No. 2485/2021/LSGD dated 06.12.2021 issued by GoK

Sir,

Kind attention is invited to the subject matter. The Hon’ble NGT in OA
100/2021 and in OA 164/2023 observed the dumping of waste at Nanguneri at
[laiyarkulam Junction, Nanguneri - Moolakaraipatti Road, Shenbagaramanallur
Road, Tamil Nadu and directed to submit action taken report. Complaints on
unauthorized transport of waste from Kerala and further dumping in Tamil quu

have been received in the office. Copies of the above are enclosed.
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In this regard, it may be please be noted that as per judgement dated 29-7-
2021 of Hon'ble NGT in OA 100/2021, Kerala Government issued guidelines for
registering vehicles transporting waste vide GO(Rt) No. 1673/2021/LSGD dated
6-9-2021. As per GO(Rt) No. 2485/2021/LSGD dated 6-12-2021, State level
committee and District level committees were constituted for monitoring and

implementation of aforesaid guidelines (copies enclosed).

Kindly take action for vigil monitoring of the vehicles in the check post of
the borders adjoining Tamil Nadu, Karnataka. Necessary documents as per the
GOs cited above is to be verified and take necessary action on observing
violations on non compliance of the above. Actions taken on the matter is to be
furnished to this office for submitting before the Hon’ble National Green

Tribunal.

Yours faithfully,
a7
2

MEMBER SECRETARY
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GOVERNME OF KERALA

B Abstt--a c!; -

‘Lecal Self Govelnment Deparlme,nt- OA 100/2021 Guldclmes for

_'£g1stei"1110 \rehlcles transporting waste- Comphed with - Orw
LOCAL SELF GOVERNMENT (WM )DEPARTMENT

0 th)No 1673/2021/LSGD Datecl Th1ruvananthapuram OM

dated 29.07. 2021

: Local Self Govemments (LSGS) are eng

Company Lm'utcd (CKCL) and Private agencws fo
_ movement of waste 10 recyclmg/dlsposa[ faczlmcs

centrcs/dumpsues Lurrently there is. 0o’ mechamsm avaalable to track and’

from collection

rcguldte the movcment of vehicles Wthh transport such wastes Vldc Order
read '1b0ve Hcm ble National ‘Green Tribunal i “OA - No. 1002021
“Dumping of Garbar'e foil ecl fear Anamalai, trucks se:zed directed to create a

| ._tyeatn?cnt ..facmty,. centers. _'ln--cqmphance with the direction by National

: Green Tribunal, Government is pleased to issue the -'foliowing guidelines.

| Local Self Governments or their support systems like CKCL, while engagin
agencies / organizations for removal/transportatlon of waste from dumpsuesg/

MCF/ RRF
- s 10 des1gnated disposal or treatment facilities shall enter mto
pecific agreement followmg these guidelines.

63 ..

Read Judgement in 1 0A 100/2021 bv Hon ble Natlonal Green Tﬁbunﬁl-'-

'mﬂchamsm for ‘registering the vehicles which are éntrusted with carrying
‘waste to be disposed at designated dumpsites or treatment facilities, in order to
-~ supervise and to track the movement of such vehicles to find out whether the
_ waste “that is- being entrusted to them is really reaching the designated




e

able. wasté shall be: classified ag recy¢1351c |

'b]e waste shal! be sold to the recycli.
lh\

t_"a pnce not Iess than the rate nOtlﬁed by

......

l_ﬂcat_iou of a_'gencies/ -_p'rg‘anizations for

hal] be reglstered with the h:rmg agency
l-lecled ‘Clean Kerala Company and Local
a separdte record of vehicles registered by
"llcatlon for reglstermg vehlcles s attached

S. and CKCL shall mcorporate spemf“ ic
ation/ Empanelment notification and in the
ing contractors fo the effect that the

fitted 'with GPS instrument and trackmg
ive Offices.
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| while there is movement of waste

i For transporting waste from source to logatton of treat
detailed inanifest has to be maintained by the agencie
‘ :tmnbportatton of the waste is complete, the copy

F1le NO.WM1/b/2U21-L5GU

1. An Officer of the LSG/ CKCL shall be designated for tracking the GPS

and shall ensure that it reaches the

right destination. |
ment/disposal, a
s engaged. After the

the manifest duly 51gned

- by the recetver (tleatment/dtspos'll facility) shall be produced to ‘the

hlrmg agency w

ithin 7 clays A sample f;)rfrmat of the waste mamfest is
‘.Iu"‘g’ :

attached as Annexure I.

" To:
Al Dtstrlct Collectors

k. The waste camed in tle vehtole

shalll be properly covered during

fransportati on.

1. The LSG[CKLL shall impose a fine and terminate the agreement with

the transpo-rtmg contractor and forfelt the amount payab e to h1m in case

of any wolauons

‘The LSGS and CKCL are to identify transportmg contractors or enable

the exzstmg contractors to install GPS in the vehicles used for thlS

purpose within 45 days from the date of | 1s§u,p of this ordep

(By order of the Govemnor)
Sarada Muraleedharan [ A S
Additional Chief Secretary

The Executive Vice Chairperson, Haritha Kerala Mission

The Director of Urban Affairs, Thiruvananthapuram

_”The Director of Panchayat, Thiruvananthapusam
“The Executive Director, Suchitwa Mission

The Executive Director, KudumbhaShree
The Executive Dtrcctor Information Kerala Mission

The Chief Town planner, Department of Town and Country Planning .-

The Director General , KILA
The Managing Director, Clean Kerala Compqny,
The Commissioner for Rural Developg@nt

Pyt Ltd .
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ANNEXURE - I: APPLICATION FORM FOR REGISTERING VEHICLE TO
COLLECT AND TRANSPORT OF SOLID WASTE TO DISPOSAL SITE

e Wi

APPLICANT DETAILS

Fuill Name of Applicant :

- ‘[Registered Address
{(including Phoune No, and e-mnail)
Postal Address (for couespondence)

VEZHI CLE DETAILS

“|Garage Location
(regular garaging address for vehncIe)

 [vehicle Make and Model: RTO Registrhf%—ﬁ“Numb'er:
Body Type: - Net "Carrying Capacu:y Year of Manufacture;
{(tonnes): -
GPS Device Details:- R .
Vehicle Inspedion Certificate: . Validity:-

~ [(Emissions &_Safety) :

' DLLLARATION Your apphcatlon will not be accepted unless the - declarauan is
completed and signed o _ .

I hereby declare that the information provided in this appllh-:ation is true and correct

I also declare that the vehicle with registiation number _ _ _ _ _ - is fit for the purpose of| -
Itransporting the prescribed wastes specified in this application . T

Signarure* (1) (2) Date: _ [ |
Second signature only required if the applicant is a partnership ENVIRONMENTRL ENGIE
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Annexure—il: 1
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SLIldBl sna 2andad
(1 seluding Phone No,

auifest Docum'éuf_’i
4 "
Lanspmtex s namL
including Phcme N

i

ype of véh‘lcle.-'

ehii_cle e g\su:am

Freatm env/dispos

- fporter.
5’

wm o e, g
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Annexure

~11: MANIFEST FOR T

. RANSI;’OIR' :
N TREATMENT/DISpOgAL WS T FOR
%, Sender’s name and address — .

| (including Phone No, gng e-mdll) \
[

2. l\da_ni_fest_DocumenL Nao.
_ (ill:‘:l;}i;;gl Lm)s name and address:
ng Phorne No. and e-mail)
4. | Type of vehicl P ———
B pe o icle (Truck/Tanker/Special Vehicle/others please
specify) _ _
5.4 Vehicle registration No.
6. Treatment/disposal facility name and”
address B
(including Phone No. and e-mail)
7. | Waste description (type of waste)
8. | Total quan‘tity R o |
__ ' e T eiiesnresinssesiendIe OF MT .
" 9. { Purpose of ' B E Treatment/recycling/RDFi scientific land
- transportation ' o filling/others please specify
-'.10-. Sender’s Cerificate L : 1 hereby declare that the contents of the

consignment are fully and accurately
described above with- proper shipping
details ' _

Date; " - Name and designation: - Signature:
11 |Transporter acknowledgement of receipt of | hereby declare that the contents of the
Wastes: - - - . consignment described above has been

| Ay Jreceived for transportation and are properlﬂ

covered and are in all respects in prope
conditions for transport by road according
applicable povernment regulations,

Date: - Name and designation: ~ Signature:

12| Receiver’s certification for receliof waste T hereby declare that the contents and -

_ eby d
quantity of waste as described above has -
been received for treatment/disposal -~
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5 GOVT. (W) . \{fB _f_%:'/zoerNyT o
T . Vs | {ﬂ P
G o | o I:r(ﬂ r
&%@i@ | it
Anglay _
GOVERNMENT OF KERALA -
o P E 5  Abstract. '
Local Self Gaverument - OA HO0/2021- State Level Cut
Commitice: Modilications- Orders Issued _
" LOCAL SELF GOVERNMEN

'_.G'.O.gi{'l}No.lfSfEt)QEKLSGD L)'.nlcnl.'l"!1irt_l'vam-mtha_purum,

nimiltee and District Level

T (W.MJDEPARTMENT
04-02-2022

0 Read 1 GORY) No.2485/2021/LSGD dated 06, 122021, .
N 2 Meeting of State Level Comumittee cor
Local Self Governmen! Department on 07.01.2022, -

od 01.10.2021 in O.A 100/202 { Has mentioned
to monitor the implemeniation of
iransporting waste in -Kerala and

~ The Hon'ble NGT in the judgment dat
that there is no reference regarding the mechanism
guidelines for registering and tracking vehicles for
srituional mechanism to identify and take actions agains! defaulters. _ _
_ ~ 2The Goyemment in compliance, constituted committees at State Level and)
District Levels for monitoring and implementation of guidelines as stipulated in G.OURR)
No.1673/2021/LSGD vide G.0 read as |® paper above. - _
© . 3. Vide “meeting read as 2 nd paper ubove, it was decided to include representatives
. of IMAGE and KEIL to the State level Committce and to include representatives from
Health and Environment Qcpqumcms-m the Districl level Commitlee, : o
74, Government have examined Lhe maller and arc pleased to modify the State tevel
Commitree with representatives of IMAGE and KEIL and District Level Comrmittee with .
", represeniatives from Health & Family Welfare Department and Environment Department.
- 5. Necessary arrangement shall be wken by the Health & Family Woelfare
Depariments #nd Environmenl Deparunents 1o pominate their representalives. '
6, The Government Order read as 1% pnpcf above. is modificd to this extent only.

| (By order of the Governor) -
R § KANNAN
SPECIAL SECRETARY

To
Al Digtriet Collectors

The Executive Vice Chairperson, Haritha Kerata Mission
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5B58789/2022/L OCAL SELF GOVT (WM)
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ENVT-B2/27/20F FEN'
) t ““‘;g\

cal Se f'(:uvcn ment Depariment
i SL” {over nlnun Departnient
The Directar C il o1 I’nhw

'I lu, la\e.\ Lumnmqmlu.h Department of
sipier , Molor Vehicles Department
depariment.o of Town and Country Planning
c_mln I’nllulmn Cnnlml Bourd -

mg Director, Clean. Kerﬁla Company, Pvl Ltd
\missioner for Rural Developmetu L TN
{neipal Accountant General { A& E) Kerala, Thlruvanamhapuram
Accountant General (G&SSAKD &RSA) Kerala,
¢ lnformation Officer, l&PRD(Web & New Media) -

District Coordinators (Through Hhah:twa Mission Y .
2 Reglonal Joint Director (T hrcug,k" Director (Urban), LSGD):..
The Deputy Diréctorof Panchayath ( Through D:recwr (Rural), LSGD
" ‘The Menaging Director, IMAGE -

* The Managing Director , KEIL
" . The Health & Family Welfare Dcparmxem
- ‘}ﬁ:e Environment Departmenl
© Siock file/Office Copy

Incunte lllx

issioner of Tax, Depm tmem of Income Tax
ransport Comtuissionor, Momr Vehicles Dcpnrtnnnl

R A

Thsruvanamhapuram _

Ty

5

Section Officer
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3Local Self Govemment - OA 100/2021- Momtorlng the - |

- of'guidelines for registering and tracking vehigles for transportmg Waste
;- in Kerala and institutional mechamsm to 1dent1fy and take actions agamst
i defaulters Orders Issued S -

| LOCAL SELF GOVERNMENT (w M)DEPARTMENT
- G.O. (Rt)No 2483f2021/LSGD Dated, Thmwananthapuram 06/12/2021

4

v Read 1 Judgment dated 29.07.2021 of Hon ble NGT in OA 100!2021
2.G.O(Rt) No.1673/2021/LSGD dated 06.09. 2021 -
3 Judgment dated 01.10.2021 of Hon'ble NGT in OA 100/2021

ORDER .

%’; “+ " Inthe ]udgement read as 15‘t above above Hon'ble NGT mcntloned N
19 that. there is no mechanigiv available 't track and regulate the movement of .

.+ - vehicles which trahsport : .waste. In compliance to the Judgement of. Hon'ble - .
.NGT, Government issued’ guldehnes for registering vehicles transporting . .

" sé{v .waste vide order read as 9"d:paper-above. But in the Government Order. there i

. i

sl ¥

no reference regarding the mechamsm to monitor the implementation of .~
g3u-1dehnes. for registering’ and tracking vehicles for transporting waste in
-.Kerala and institutional mechanism to identify and take actions against

defaulters. . ' ' '

.

2. Govemment have examined the matter in detail and decided to .
. constitute committees - at State Level and District Levels with fo\Howmg_‘ -
- mémbers for monitoring and 1mp lementation of guidelines as stlpulated\m

G.O(Rt) No.1673/2021/LSGD.-

Stéte Level Cominittee
¢ Additional Chief Secretary, LSGD — Chairman
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e NO. WM T/b/Z2UZ21-1L.o4al

Executwe DIrGCtOI' Suchltwa Mission — Convenor
Director General of Police/ Representative
Taxes Commissioner/Representative

TrarLsport ‘Cohmmissioner /Representative (Motor Veh1eles Department)
- Director (Urban), LSGD

Director (Rural), LSGD

‘Member Secretary, Kerala State Poltution Contlo! Board

- Managihg. Director, Clean Kerala Company

Representatwe of Hantha Keraldm MlSSlOIl

| The eomm1ttee shall

.:\'.{Ie

be convened once in 3 months © . -

review the sta‘fus of the aet1v1t1es based on the monthly repmt submltted
by R S . .

District level momtormg eommlttee :
“identify gaps in the implementation of the guidelines and shall gwe
guidance for issuing directions at State Level o :
‘look into and resolve issues related to trans-boundary movement of

+

. waste.

District Leve i

District Collector - Chairman
District Co-ordinator Suchitwa Mission- Cenvener

‘Regional Joint Director (Urban)
‘Deputy Director of Panchayats - :
Superintendents of Police/: Representatwe

Joint Commissioner of Tax/Replesentatwe
Deputy Transport Commlssmner /Representatwe (Motor Vehicles

e Department)

‘Representative from District Polhmon Control Board
- Representative {rom Haritha Kerala Mission - .

Representative from Clean Kerala Company -
Representative from Police Department

I.F‘Zepresentative from Motor Vehicle Department

The eommlttee shall

be convened on a monthly bas1s :
“review the status implementation based on the monthly report submitted
by local bodies (through RID/DDP) and Clean Kerala Company

submit quarterly reports to the state level committee in the prescribed
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format in Annexure-I
o shall review the details of waste transporting vehicles entrusted by
LSGIs/CKCL
e review the details of defaulters and action taken against them
" e resolve the issues pertaining to subject matter at District Level
e repmt any aps/issues 1o the state level commntee Wthh requlre State
. .level mterventlons S - S S S N

3. In order to 1dent1fy and take ElCthl‘l agamst defaulters following
mstltutlonal ‘mechanism needs to be camed out by Local Bodles and Clean
Kerala’ Company - L g

. LOCaI Self Government [nst1tut1ons and Clean_ Kerala Company shall
submit mouthly’ repoﬁs to the District level cemmlttee in the prescribed
" format in Annexure-Ii~ - :
o Local Self Govemment Institutions and Cleaﬂ Kerala Compariy" s"hall |
adhere to all | the directions mentioned in the gnidelines 1ssued vide G.O
(Rt)No. 1673/2021/LSGD. dated 06. 09 2021 Whlle engagmg agenmes for
transportgtion of waste.
s Local Self Govemment [nstitutions and Clean Kerala Cornpany shall
clearly mention the clause related to imposing fine in the case of
3 violations ip the agreement: with the agencies. ' :
« The officer de51gnated by the local body and CKCL for trackmg the GPS B
while there.is movement of waste shall . S
“ & ensure that the details of trips (including details of destmatlon such
“as location names, GPS co-ordinates) are recorded in a reglster
format enclosed as Annexure-III
ensure that the. VehJCle has reached the rlght destination
hall keep a record of the copy of manifest duly signed by the -
eceiver submitted by the manspmtmg agency.
‘o -shall report to Secretaly in the case of Local bodies and Managing
- Director Clean Kerala company or the person authorized regardmg
_ violations .
e On repcn*’rmU the violations, Seeretaly of LSGUCKCL shall initiate
~ actions against the defaulter for imposing fine and forfeit the amount
payablc and initiate legal actions as pur iald%own procedures.

'-_""(By order of the GO




Flle NO.WIVIT/B/ZUZ21-LSGL

To:”

All District Collectors

- ~The Bxecutive Vice Chairperson; Haritha Kerala M15510n

" The Director( Urban), Local Self Government Department

" The'Director( Rural), Local Self Government Department

- The Director Gerieral of Police

.' The Taxes Commissioner; Depar tinent of Income Tax
B The Transport Comrnissioner , Motor Vehicles Department

‘The Chief Town planner, Department of Tow' ‘and Country Pl annmg
,’Plf Member Secretary, Kerala Pollution Control Board

The Exeeutwe Director, Suchitwa Mission

The Executive Director, KudumbhaShree

‘The Executive Director, Information Kerala Mission

The Superintendents of Police

The Joint Cemmissioner of Tax,Department of Ineome Tax

The Deputy’ franspert Commissioner , Motor Vehicles. Department

[Fhe Director General, KILA :
- The Managing Director, Clean Kerala Company, Pyt Ltd

“3 The Commissioner for Rural Development

The Principal Accountant General (A& E) Kerala, Th1mva'nanthapuram
The Accountant General (G&SSA/E &RSA) Kerala, Thlruvananthapuram
" The Information Officer, I&PRD(Web & New Media)
- Al'District Coordinators (Through Suchitwa Mission )
Reglonal Joint Director (Through Director. (Urban), LSGD)
Deputy Director of Pa.nchayath ( Through D1rector (Rural), LSGD
k file/Office Copy
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Flie NO.WMT/B/2U21-LsuU

I QUARTERLY REPORT FORMAT
Name of District :

Report for the period oft .ovrv.vvesseree: 20uu 80 covernnrissines 20...

“No : Description | .'_'_In LSGIs
b Total number of LSGI s conducted vehlcle
| registration
2 | Total number of, vehlcles reglstered w1th GPS
' tracking till datel; ... . e oo q
VEHICLE MOVEMENT DETAILS Within | Qutside “ Within Qutside
State | State | State | State

- Totdl numbm of tr:ps Conducted

4 Tptal quanmy _of waste transported (Tonnes)

Number of successful trips conducted

4+ 6 | Quantity of waste transported (successful
trips) (Tonnes) -
7 Number of trips have viokatlons reported

8 | Quantity of waste transported (V 1olat1011 trips)
. .(Tonnes)
L9 0 Number of v1olatzons m wh1ch actlon taken _
Signature: o3 _ ‘i
a o - Name:
. T C
' Designation:
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MONTHLY REPORT FORMAT

Reﬁor_t for the month of - e 2021

Detail-gﬁ 'submi.tted' by : LSGI

Annexure LI

/ Clean Kerala Company (tic_k'w]'h'iéhe{fer i applicable)

Remarks

£

Within State Outside state

District :
Name of LSGL:
S1 Description’
No . _ o ‘
) Total number vehicles registered with GPS
tracking till date
VEHICLE MOVEMENT DETAILS
2 | Total number of trips 'conduct_ed
1 3 | Number of successful trips conducted
4 Quanitity of waste transported {successful trips)
Tonnes ' X o
5 i Number of trips have violations reported

Tonnes

Qliantity of waste trﬁﬂSpdrted_ (Violation trips) -

Number of violations in which action taken

Signature:
Name:

Designation:

<
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File No.W1/6/2021-L5GD

{28021 OCAL SELF GOVT. {WM)_

' B . S ' __Am_zexur:eIll '

FORM OF REGISTER

NnmeorOfﬁcer:.-..................‘......'....'.'.,.-.'.._. ) Name of Officesassvereeres vreneerres erebeareneneseranns

Source Destination Details Delivery Details. Action taken on violation

Date Name of Type of Quantity

n?

i {Yes/No)

of Agency, waste | (Tepnes) location. - i
trip Vehicle T Address Whether - Whether Date of | Date ‘Action taken
Type & b : ] the manifest duly cof
Registration ; ' ! consignme | signed by the ) veport
Number l ] .ireached | receiver.is | violatio | ing -
# : i right submifted by I n viglati
\ R o dostingtio | the agency? reporte | on




Item No.05:-
BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI

(Through Video Conference)

Original Application No.164 of 2023 (SZ)

IN THE MATTER OF:

Tribunal on its own motion SUO MOTU
based on the news item published in “The
New Indian Express’ E-Paper, Chennai
Edition dated 09.10.2023, “Tamil Nadu
village roads turn Kerala’s dump yard,
10-tonne waste dropped in one night”

With

The Chief Secretary to Govt. of Tamil Nadu,
Chennai and Ors.
...Respondent(s)

Date of hearing: 19.10.2023.

CORAM:

HON’BLE Smt. JUSTICE PUSHPA SATHYANARAYANA, JUDICIAL MEMBER

HON’'BLE Dr. SATYAGOPAL KORLAPATI, EXPERT MEMBER

For Applicant (s): Suo Motu by Court.

For Respondent(s): Dr. D. Shanmuganathan for R1, R3, R5, R7, R9, R13, R14.
Mr. G. Vignesh represented
Mr. E.K. Kumaresan for R2, R4, R6, R8 & R10.
Ms. Aarti represented
Mr. S. Sai Sathya Jith for R11.
Mrs. V.K. Rema Smrithi for R12.

Page 1 of 3
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ORDER

The above case has been SUO MOTU registered by this Tribunal
based on the news item published in ‘The New Indian Express’, E-
Paper, Chennai Edition dated 09.10.2023 under the caption
“Tamil Nadu village roads turn Kerala’s dump yard, 10-tonne

waste dropped in one night”.

As per the news report, 10 Tonnes of plastic, medical and
domestic waste brought from Kerala were dumped at multiple
locations near Nanguneri Town Panchayat in Tirunelveli District
at midnight on Saturday i.e. 07.10.2023. The Nanguneri Police
also registered a CSR, as the waste was dumped in the middle of
Shenbagaramanallur Road which branches off from Ilaiyarkulam

junction, blocking vehicle movement.

The learned counsel appearing for the Tamil Nadu Pollution
Control Board orally informed that already they have advised the

people not to burn the waste.

Already, a similar case [O.A. No.100 of 2021 (5Z)] is pending
before this Tribunal about the municipal waste and biomedical
waste transported from the State of Kerala being dumped in the

bordering villages of the State of Tamil Nadu.

In this regard, we direct the authorities to file a detailed report,

after making an inspection and investigation.

Page 2 of 3

81



6. Post the matter on 02.11.2023.

Sd/-
Smt. Justice Pushpa Sathyanarayana, JM

Sd/-
Dr. Satyagopal Korlapati, EM
O.A. N0.164/2023 (SZ)
19th October, 2023. Mn.
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Item No.13:-
BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI

(Through Video Conference)

Original Application No.100 of 2021 (SZ)

IN THE MATTER OF:

Tribunal on its own motion

Suo Motu based on the news item published in

The Hindu Newspaper, Chennai Edition dt. 09.04.2021,
“Dumping of garbage foiled near Anamalai, trucks seized”

With

The Chief Secretary to Government of
Tamil Nadu, Chennai and Ors.
...Respondent(s)

Date of hearing: 12.10.2023.

CORAM:
HON’BLE Smt. JUSTICE PUSHPA SATHYANARAYANA, JUDICIAL MEMBER

HON’BLE Dr. SATYAGOPAL KORLAPATI, EXPERT MEMBER

For Applicant(s): Suo Motu.
For Respondent(s): Dr. D. Shanmuganathan for R1, R3, R5, R7, R9, R13 &
R20 to R27.

Mr. S. Sai Sathya Jith for R11.

Mrs. Nivedita S Menon represented

Mrs. V.K. Rema Smrithi for R12.

Mr. G. Vignesh represented

Mr. E.K. Kumaresan for R2, R4, R6, R8, R10, R14 &
R28 to R34.

Mr. R. Thirunavukarasu for CPCB.
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ORDER

Though the matter was posted for final hearing, certain things
could not be done as there was an incident reported in “The New
Indian Express’ newspaper last week about the dumping of several
tonnes of Municipal Solid Waste in the Nanguneri Town

Panchayat, Tirunelveli District.

Therefore, we had to read the report of the District Collector -
Trivandrum which was filed earlier. The District Collector -
Trivandrum had stated that in Trivandrum District, there are 73
Grama Panchayats and 5 Urban Local Government Institutions.
Clean Kerala Company Limited (CKCL), a company under the
Local Self Government Department of Kerala is transporting
recyclable and non-recycle waste from almost 65 local bodies. The
13 of the Grama Panchayats depend on private firms. The Clean
Kerala Company Limited (CKCL) vehicles are fitted with GPS
and the nodal officers were appointed to monitor the vehicle
movement. But the 13 Grama Panchayats which depend on
private firms are not monitored and it is not stated how the waste

is being disposed of.

The District Level Monitoring Committee, for which, the District
Collector of Trivandrum is the Chairman has only mentioned
about Clean Kerala Company Limited (CKCL) whose vehicles are
titted with the GPS and there is a monitoring system.

About the 13 Grama Panchayat mentioned earlier, nothing is
mentioned as to how they handle the Municipal Solid Waste,
though it is admitted that they are depending on the private firm.

Page 2 of 4
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In this regard, on 13.02.2023, a letter was addressed by the
Coordinator of the District Suchitwa Mission to the District
Collector, Trivandrum regarding the dumping of the garbage
near Anamalai. In the said communication, we find that one
Sarojini Ponnayya Foundation, Nagercoil based Agency has been
awarded the contract for the disposal of Non-biodegradable
Waste collected within the corporation area. The Agency, Sarojini
Ponnayya Foundation handed over the collected non-
biodegradable waste to Vijaya Industry in Rajapalayam and

Vijaya Plastic in Thachanalloor, Thirunelveli.

Whether these facilities are registered and recognized and they
are authorized by the Pollution Control Board to handle the non-
biodegradable waste is not known. Let the District Collector,

Tiruvandrum and TNPCB file a report in this regard.

The report dated 13.09.2023 of the District Collector - Tirunelveli
is filed, wherein it is stated that.in order to prevent unauthorized
dumping of biomedical wasteand chemical waste from the State
of Kerala in Tamil Nadu border areas, a Special Monitoring Team
was formed with the Secretary of Joint Director of Health
Services, Tirunelveli District with eight members consisting of (i)
Sub Collector - Cheranmadevi, (ii) Superintendent of Police, (iii)
Deputy Director of Health Services, (iv) Regional Transport
Officer, (v) District Environmental Engineer, (vi) Regional
Director of Municipal Administration, (vii) Assistant Director of
Town Panchayat and (viii) Assistant Director of Panchayats,
Tirunelveli District. Necessary instructions also have been given

to the team deputed to monitor the waste being dumped from the

Page 3 of 4
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neighbouring State of Kerala to Tamil Nadu at Tirunelveli District
areas which are under constant monitoring by all the connected

departments to take appropriate activities.

8. In spite of the Special Monitoring Team being formed, the recent
news report stated that more than 10 Tonnes of Municipal Solid
Waste was dumped in Ilaiyarkulam Junction, Nanguneri -
Moolakaraipatti Road, Shenbagaramanallur Road. Therefore, the
District Collector who is the Chairman of the Special Monitoring

Team is directed to file a report in this regard.

9. Even, in the earlier orders, we had directed both the Tamil Nadu
SPCB and Kerala SPCB to coordinate and address the issue of
dumping in the border areas and directed the Central Pollution

Control Board (CPCB) to coordinate in this regard.

10. However, the learned counsel appearing- for the CPCB would

state that the State of Kerala had not responded to the meeting.

11. Therefore, we would like to know what action was taken by the
CPCB in this regard, when the State Pollution Control Board is
not responding to either their direction or the Tribunal's

direction.

12. Post the matter on 02.11.2023 for final hearing.

Sd/-
Smt. Justice Pushpa Sathyanarayana, JM

Sd/-
Dr. Satyagopal Korlapati, EM
0O.A. No.100/2021 (SZ),
12th October, 2023. AD.
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TAMIL NADU POLLUTION CONTROL BOARD &kl

From \T,o'

Dr. Jayanthi. M. LLF.S,, The Member Secretary,

Chairperson Kerala State Pollution Control Board

Tamil Nadu Pollution Control Board, Pattom P.O,,

76, Mount Salai, Guindy, Thiruvananthapuram - 695 004

Chennai — 600059.
Lr. No.T3/TNPCB/BMWI/F.20576/2023-1 Dated: 25.09.2023

Sir,

Sub: Tamil Nadu Pollution Control Board — lllegal transport of Biomedical Waste/Solid
waste from Kerala to Tamil Nadu through lorry- To take stringent action to stop
unauthorized movement/dumping of the solid waste including bio-medical wastes
into Tamil Nadu — Reg.

Ref: 1. Lr. No.T4/TNPCB/BMW/31777/2018-1 Dt:31.12.2019
AR No.T1/TNPCB/BMW/F.31777/2022-1 Dt: 27.08.2022
3 Letter No: DEE/TNPCB/TNV F — TEGH- 60/ 2023 Dated:-14.09.2023 —- s e

| invite kind attention to the reference 1%t Gited, wherein the TNPCB addressed
the Kerala State Pollution Control Board (KSPCB) regarding the illegal transport of
biomedical waste from Kerala to Tamilnadu, to take the issue seriously and take
appropriate measures to curtail the unauthorised movement of the Biomedical waste
and further dumping inside the Tamilnadu besides taking up to the Kerala State

Government so as to intensify the checking at the borders of Kerala and to prevent

Tamil Nadu. *
Further, the TNPCB has requested the KSPCB to furnish the action taken report

n the following vide reference 2" cited:

f/transportation and dumping of biomedical waste or any solid wastes to the state of

s The KSPCB shall assess the generation of Bio-medical waste from each HCF
and the CBMWTFs capacity to find out the gaps between the generation,
treatment and disposal of BMW.

%- The KSPCB shall ensure implementation of the bar coding system for liner bags
5 {'/5-( in all the HCFs so as to track and avoid the indiscriminate disposal of the same.

The KSPCB shall ensure the implementation of GPS tracking system for the
trucks and smaller vehicles crossing the border of Kerala and Tamil Nadu for
proper monitoring by the Kerala State Transport Department.
pfg‘!“' Now, another incident of illegal transportation of solid wast_‘::' including Bio-Medical
/W aste from Kerala into Tamil Nadu border districts through Ashok Leyland Toras Lorry
Uﬂﬁ has been reported inspite of continuous vigilance and action taken by the TNPCB.

= Ny — - =

No. 76, MOUNT SALAI, GUINDY, CHENNAI - 600 032.
Tel : 044-22353134 - 18 Fax : 044-22353068
Email : tnpcb-chn@gov.in  Web : tnpcb.gov.in
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In this regard, it is brought to your notice that the Hon'ble Judicial Magistrate,
JM Court, Alangulam vide letter dated 16.08.2023 has informed that the Inspector of
Police, Alangulam Police Station vide letter dated:01.06.2023 has requested for
Necessary action regarding the disposal of solid wastes such as Bakery wastes, used
medicine bottles, plastic seat cover etc transported from Kerala State through Ashok
Leyland Toras Lorry Registration No. TN 52 A 2275. The said vehicle was seized and
detained at Alangulam Police Station after filing a criminal case in C.C.No. 234/2023
against the offender.

Inspite of continuous efforts and action taken, the incident of illegal transport of
wastes from the Kerala is still continuing..

In this circumstance, it is inferred that the KSPCB has neither taken any stringent
action to stop continuous illegal transportation of several wastes from Kerala into Tamil
Nadu, nor informed about the details of action taken for the same. Due to this the
TNPCB is held responsible by various courts and answerable for the issue, facing

—greusdifiidesatallitimess— """ T = & . .. . 7%

Hence, it is requested to take the issue seriously and to take appropriate measures
to stop the unauthorised transportation of the wastes from the Kerala and further
dumping into Tamilnadu by having vigil monitoring of the vehicles in the check post of
the borders adjoining Tamilnadu and to take a policy decision in ce-ordination with the
Kerala State Gowvt. for initiating strict action against the violators involved in
transportation of wastes in the vehicles from Kerala into Tamilnadu.

The action taken on the above may please be intimated and the receipt of the letter

shall be acknowledged. %
] 25
bFc;‘ Chairperson
a,eq\h\"’q)
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\8 POLICE DEPARTMENT
L
29
No.D2-1 24/PH

Police Headquarters,
Thiruvananthapuram
B<phg.pol@kerala.gov.in
$04712721547

Dated. 18-09-2024

From
State Police Chief
Kerala
To
The Member Secretary
Kerala State Pollution Control Board
Pattom PO, TVPM-695 004
Sir,

Sub : lllegal and unscientific dumping of solid waste of different characters from
Kerala in border areas of Karnataka and Tamilnadu - Action taken report -
Forwarding of- reg.

Ref : 1.Letter No. KSPCB/HO/EE3/SWM/KA-COM/2024 Dtd: 30.05.2024
2. Letter No. C1/9450/2024/NZ Dtd: 29.8.2024
3. Letter No. C2/6298/2024/SZ Dtd: 10.7.2024

2"‘1 Kind attention is invited to the subject and reference cited.

(M},.Vu The letter received from that office, vide reference cited 1st above, with regard to lllegal

and unscientific dumping of solid waste of different characters from Kerala in the border

areas of Karnataka and Tamilnadu, was forwarded to the Inspectors General of South
a’ 3 "Zone and North Zone to furnish action taken reports.

The Inspector General of Police, South Zone has reported that directions have been

issued to all concerned to take stringent action against those who violated the rules.

%1,, Instructions were given to monitor the CCTV cameras installed in the border areas. All
!, Officers have been directed to conduct vehicle checking and patrolling in the border

sealing areas of the district especially during odd hours to prevent the illegal
23 transportation/dumping of solid wastes. :

The Inspector General of Police, North Zone has reported that strict actions have been
taken against dumping of hospital/ solid waste from Kerala in the border areas of
Karnataka and Tamil Nadu States and strict vehicle checking are being carried out round
the clock at Kerala & Karnataka borders. If waste is found transported to neighboring
States and dumped, such vehicles will be impounded. Kasaragod District is sharing its
border with Karnataka State at many places. Operations have been arranged in all
districts to detect the illegal dumping of waste. Strict directions have been given to the
authorities in Police stations in the border areas like Marayoor, Santhanpara,
Cumbammettu, Nedumkandam, Udumbanchola, Kumali etc. As such, a crime case has
been registered in Kasaragod district as Cr N0.322/24 at Melparamba PS against waste W
dumping. Two cases have been registered in Palakkad District in connection with the '

D2-101797/2024/PHQ 217736




contamination of waste in the water body within the limits of Kozhinjampara PS, which is
one of the border line police stations in Palakkad district sharing border with Tamilnadu.

The following directions have also been issued to the District Police Chiefs by IGP NZ
to preventillegal activities like dumping waste in the border areas etc.

1.
-

3.

To conduct effective patrolling at all the border areas to prevent illegal activities.

Vehicle checking at the border check posts to check the movement of suspicious
elements.

Local informants are also set up at the locality to give timely information about the
suspicious movements.

Night officers and supervising officers are also instructed to patrol the border areas
to preventillegal activities.

Directions were also given to monitor the cameras installed in the border areas to
monitor the suspicious movements. Instructions have been given to the Police
officers to co-ordinate with the Panchayath, Municipal authorities to monitor the
same and to initiate action against the culprits.

Yours faithfully

ST
guige e Vo0 P
i. '
AJIV S IPS
Assistant Inspector General
For Director General of Police-cum-State
Police Chief

D2-101797/2024/PHQ 217736



PR ———r—

PheGienconl AT 1 202900, 2VIR188, 20818, JVERESS Chindrnm
JRINTRO Member Secietny 21814
comanl chiuhspebyraonn: mebepe b oy an PAN 23815 web,
hepebeheralgoyan
RERALANSTATE POLLUTTION CONTROL BOARD

Quineded VR e bo Rieern alangimenn esiendoal .‘\‘ "‘ L. FE
Pattom O, Thitavananthapuram - 695 004 '\\\@/ .
At ol @laroimame as 695 0044 \‘,‘J :—'.[.‘-;','.[lf,l:.‘,.rf.'}r.g
PCB HO EE3/OA 100 2021(82) Date: 09,2024

From
The Chairperson
To
The Chairman
Central Pollution Control Board
Parivesh Bhavan, East Arjun Nagar,
New Delhi-110032
Sub: Allegation in Hlegal Transport of Waste to Tamilnadu- O.A. No.
1007202 1-submisson of status on action plan- reg,.
Ref: 1) Hon’ble NGT order on OA 100/2021 dated 24-12-2021
2) Honble NGT order on OA 100/2021 dated 02.11.2023
3) OA 100/2021: Government approved Action Plan for Prevention
of Tllegal Interstate Movement of Waste dated  17.02.2024
4) Letter No. Envt-B2/27/2021-Envt dated 17.02.2024 from Envt
Department, GoK
Sir,

Kind attention is solicited to the subject matter, The Hon’ble NGT vide order
dated 24-12-2021 in OA 10072021 dircected to consider developing the possibility of a
continuous online monitoring system to monitor the total input of raw materials
procured, produced, how it is being used and disposed. Based on that, the Kerala PCB
has identified agency for developing GPS based online vehicle tracking mechanism
following the tender procedure. Responsive web application for Pollution Control
Board and waste generators, Android app for drivers, gencrators and receptors arc
included in the Online Vehicle Tracking Portal. Currently, the security audit prior to
hosting of the application in the server of State Data Centre is in progress. Work order
cited (1) above was issued to a CERT in empanclled ageney namely M/s. Tuxcentrix
Consultancy Pvt. Ltd. for the same. The application will be available immediately
after the same is hosted in the SDC server subject to the clearing of the security audit.

SANDHI NAGAR. KOC
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The Hon’ble NGT directed vide order dated 02.11.2023 that: “Chairman of the
Central Pollution Control Board to convene a meeting with the Chairpersons of the
Kerala SPCB as well as the Tamil Nadu SPCB to address the problem of handling the
waste (be it municipal waste or biomedical waste) and bring out the solution in
preventing such dumping in future”. Accordingly meetings were conducted on
05.01.2024 and 19.01.2024 bascd on which the Central Pollution Control Board had
prepared the detailed action plan detailing the gaps identified, various action points,
concerned agencies responsible for implementation of such action points with
timelines and measures to be taken. The Govt has approved the action plan and

submitted to CPCB vide reference cited 4'h,

Yours faithfully,

CIIAIRPERSON
Copy to:

The Regional Director, CPCB, Bangalore
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